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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 57/2026 

IN THE MATTER OF : 

Sachin Sharma                                                                                     Applicant 

Vs 

State of UP and Ors                                                                         Respondents  

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE JOINT 

COMMITTEE REPORT DATED 07.04.2026 

1. That the present objections are being filed against the Joint Committee 

Report, which is nothing but a mechanical and superficial exercise carried 

out in complete disregard of the directions issued by this Hon’ble Tribunal 

vide order dated 30.01.2026 in OA 724/2023 . The Committee has failed 

to ascertain the true factual position and has instead attempted to dilute the 

gravity of ongoing illegal mining activities. 

2. That the Joint Committee inspection dated 10.03.2026 is wholly 

inadequate and misleading as it represents only a one-day pre-informed 

visit which cannot capture continuous illegal mining operations that are 

being systematically carried out during non-inspection hours. The report is 

thus merely a formality and not a genuine compliance of the Tribunal’s 

directions. 

3. That the Applicant is placing on record video evidence dated 10.04.2026, 

25.04.2026, and 28.04.2026, which clearly demonstrates that illegal 

mining activities are continuing unabated even after the Joint Committee 

inspection. These videos expose active transportation routes and mining 

operations, thereby completely contradicting the findings recorded in the 

impugned report. True Copy of the photographs dated 10.04.2026, 
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25.04.2026 and 28.04.2026 is marked herewith and annexed as 

ANNEXURE R1 

4. That the route shown in the said video evidence is the only access road 

connecting the prohibited mining area which was specifically restrained by 

this Hon’ble Tribunal. The continued use of this route for transportation of 

illegally mined sand establishes blatant violation of the Tribunal’s orders. 

True Copy of the video in pen drive dated 10.04.2026, 25.04.2026 and 

28.04.2026 is marked herewith as ANNEXURE R2 

5. That the Joint Committee has deliberately ignored material evidence and 

failed to conduct a continuous or surprise inspection which was necessary 

in a matter involving organized illegal mining. Such omission renders the 

entire report unreliable and legally unsustainable. 

6. That the findings of “no illegal mining observed” are perverse and contrary 

to ground realities as illegal mining is a recurring activity often carried out 

during night hours or in absence of authorities. A single inspection cannot 

be the basis to exonerate the violators. 

7. That the Mining Officer, Ghaziabad is the principal authority responsible 

for regulating mining activities but has completely failed in discharging 

statutory duties thereby enabling illegal mining operations. This amounts 

to gross dereliction of duty and warrants strict action. 

8. That there is evident inaction and negligence on the part of the District 

Magistrate, Ghaziabad, who is also the nodal authority of the Joint 

Committee. Despite being aware of ongoing violations, no preventive or 

coercive steps have been taken to stop illegal mining. 

9. That this Hon’ble Tribunal vide order dated 29.01.2026 in O.A. No. 

724/2023 (Bittu vs State of U.P. & Ors.) had specifically restrained the 

Project Proponent from carrying out any mining activity. However, the said 

order is being openly violated till date. 

2366



10. That it is pertinent to note that M/s New Panther Security Guard Service 

approached the Hon’ble Supreme Court in Civil Appeal No. 2177 of 2026, 

however, no relief was granted by the Hon’ble Supreme Court considering 

the larger public interest. Despite this illegal mining activities are 

continuing in defiance of judicial orders. 

11. That the Joint Committee has failed to examine compliance of binding 

judicial directions and has instead relied on outdated records and selective 

observations thereby defeating the very purpose of its constitution. That 

the selective annexing of photographs only from the inspection dated 

10.03.2026 while ignoring subsequent evidence, clearly shows an attempt 

to suppress material facts and mislead this Hon’ble Tribunal. 

12. That the recommendations made by the Joint Committee are vague, routine 

and lack any enforceable mechanism, which further indicates that the 

report is merely a procedural formality without addressing the core issue 

of illegal mining. 

13. That the Joint Committee has attempted to justify past violations by 

referring to imposition of penalty of ₹5,75,000/- and proposed 

environmental compensation of ₹17,19,335/-. However the same is wholly 

illusory and ineffective as the environmental compensation has not been 

recovered till date. Mere imposition or proposal of compensation without 

actual recovery and enforcement defeats the “polluter pays” principle and 

renders the action non-est in the eyes of law. 

14.  That the failure to recover environmental compensation clearly indicates 

administrative inaction and collusion, thereby allowing the violators to 

continue illegal mining activities with impunity. The authorities have thus 

failed to act as deterrents and have instead facilitated continued 

environmental degradation. 

15. That the observation of the Joint Committee that “no signs of illegal mining 

were observed” during the inspection dated 10.03.2026 is completely 
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falsified and demolished by the subsequent video evidence placed on 

record by the Applicant, clearly showing ongoing illegal mining activities 

on 10.04.2026, 25.04.2026, and 28.04.2026. This establishes that the 

Committee’s findings are not only incorrect but are also misleading. 

16.  That the Joint Committee has failed to appreciate that illegal mining is a 

continuous and covert activity often carried out during night hours or in a 

manner to evade inspection. Therefore a one-time inspection cannot be 

relied upon to conclude absence of illegal mining. 

17. That the Joint Committee has failed to provide any cogent explanation with 

respect to FIR No. 0575 dated 22.10.2025 registered at PS Alipur at the 

instance of Sunil S/o Tejpal( a whistleblower), and has merely taken a 

technical plea that the same pertains to the jurisdiction of Delhi and is not 

related to Village Nauraspur or Pachayera, which is wholly untenable and 

evasive. 

18.  It is respectfully submitted that after the said FIR was lodged by Sunil 

highlighting illegal mining activities, a subsequent false and retaliatory FIR 

dated 01.12.2025 came to be registered against him under Section 308(2) 

IPC by one name Sumit, clearly demonstrating a pattern of intimidation 

and harassment. The sequence of events itself establishes that the later FIR 

is a mala fide counterblast intended to pressurize and silence the 

complainant for approaching legal authorities and this Hon’ble Tribunal.  

19. The invocation of such serious penal provisions without any bona fide 

basis creates a chilling effect and is indicative of an attempt to deter 

whistleblowers and environmental complainants. The Joint Committee has 

completely failed to examine this crucial aspect thereby overlooking the 

ground reality that illegal mining operations are continuous and 

interconnected across jurisdictional boundaries and are being shielded 

through coercive measures against those seeking legal recourse. 
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20. That it is further submitted that prior to the present proceedings, one Vaun 

Gulati had filed Original Application No. 589/2025 before this Hon’ble 

Tribunal raising issues pertaining to illegal sand mining. Subsequently, 

when Sunil S/o Tejpal sought to approach this Hon’ble Tribunal by way of 

an Interlocutory Application highlighting ongoing illegal mining activities,  

FIRs came to be lodged against him by one Sumit, who is stated to be a 

partner of M/s Nirmal Sand. Such misuse of criminal machinery not only 

amounts to abuse of process of law but also creates a chilling effect on 

bona fide complainants, thereby frustrating the very object of 

environmental governance and access to justice. True Copy of FIR dated 

534 of 2025 is marked herewith and annexed as ANNEXURE R3 

21. The Committee has completely failed to examine this crucial aspect, 

thereby overlooking the ground reality that illegal mining operations in the 

concerned region are not only continuous and interconnected across 

jurisdictional boundaries but are also being shielded through coercive 

measures against complainants. It is further submitted that the Committee 

has deliberately failed to respond to the material documents annexed as 

Annexure 10 and Annexure 11 and has falsely claimed that the same were 

not received by the authorities whereas the Applicant had personally 

submitted these documents to the office of the District Magistrate 

Ghaziabad. Such false assertions clearly indicate suppression of material 

facts and an attempt to mislead this Hon’ble Tribunal. 

22. It is also submitted that reliance placed on the enforcement of GRAP Stage-

III to justify absence of mining activity is misconceived and misleading, as 

GRAP notifications cannot be treated as conclusive proof of environmental 

conditions or cessation of illegal activities. The fact that GRAP Stage-III 

was imposed on 16.01.2026 and subsequently lifted on 22.01.2026 does 

not preclude the possibility of continuous illegal mining, especially when 

the air quality in Ghaziabad was already recorded as ‘poor’ on 11.01.2026. 
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Thus, selective reliance on GRAP timelines is arbitrary and cannot be used 

to negate the ground reality of ongoing violations. True Copy of the Air 

Quality Index on 11.01.2026 is marked herewith and annexed as 

ANNEXRE R4 

23. That in view of the facts and circumstances stated herein, it is most 

respectfully submitted that the report of the Joint Committee is superficial, 

incomplete and fails to address the critical issues raised in the present 

matter, including the ongoing illegal mining activities and the coercive 

measures adopted against complainants. The report overlooks material 

facts ignores the pattern of intimidation through retaliatory FIRs and does 

not reflect the true environmental damage being caused. It is, therefore, 

respectfully prayed that this Hon’ble Tribunal may be pleased to reject the 

said report, direct a fresh and independent inquiry by a duly constituted 

committee, ensure immediate cessation of illegal mining activities, and 

pass appropriate directions for protection of the Applicant and other 

affected persons, in the interest of justice, environmental protection, and 

equity. 

Applicant 

Through 

Date: 6th May,2026                                 

Place: NEW DELHI                       

 

Tarun Cummra, Advocate 

(D/13653/2022), 

C-143, Lajpat Nagar 

New Delhi 

Mob: 8287474556 

cummra3@gmail.com  
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AIR QUALITY INDEX IN NCR CITY/TOWN 
(Average of past 24 hours)

Jan 11, 2026 @ 04 PM

State District City/Town Index Value Air Quality Prominent
Pollutant

Delhi Delhi Delhi 291 Poor PM2.5

Haryana

Charkhi Dadri Charkhi Dadri 177 Moderate PM2.5

Faridabad
Faridabad 246 Poor PM2.5

Ballabgarh 225 Poor PM2.5

Gurugram
Gurugram 280 Poor PM2.5

Manesar 160 Moderate PM2.5

Jhajjar Bahadurgarh 187 Moderate PM2.5

Jind Jind 127 Moderate PM2.5

Karnal Karnal 153 Moderate PM2.5

Mahendragadh Narnaul 289 Poor PM2.5

Mewat (Nuh) Mandikhera 102 Moderate PM10

Palwal Palwal 98 Satisfactory PM10

Panipat Panipat 170 Moderate PM2.5

Rewari Dharuhera 229 Poor PM2.5

Sonipat Sonipat 121 Moderate PM2.5

Rajasthan

 Alwar Alwar 119 Moderate PM10

Bharatpur Bharatpur 92 Satisfactory OZONE

Bhiwadi Bhiwadi 221 Poor PM2.5

Good Minimal Impact

Satisfactory Minor breathing discomfort to sensitive people

Moderate Breathing discomfort to the people with lungs, asthma and heart diseases

Poor Breathing discomfort to most people on prolonged exposure

Very Poor Respiratory illness on prolonged exposure

Severe Affects healthy people and seriously impacts those with existing diseases

In case of a city with multiple monitoring locations, average value
is used to indicate AQI.

For details, refer CPCB website (http://cpcb.nic.in)

Possible Health Impacts Notes
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AIR QUALITY INDEX IN NCR CITY/TOWN 
(Average of past 24 hours)

Jan 11, 2026 @ 04 PM

State District City/Town Index Value Air Quality Prominent
Pollutant

Uttar Pradesh

Baghpat Baghpat 163 Moderate PM2.5

Bulandshahr
Bulandshahr 161 Moderate PM2.5

Khurja 172 Moderate PM10

Gautam Buddh 
 Nagar

Noida 260 Poor PM2.5

Greater Noida 278 Poor PM2.5

Ghaziabad Ghaziabad 283 Poor PM2.5

Hapur Hapur 132 Moderate PM2.5

Meerut Meerut 219 Poor PM2.5,PM10

Muzaffarnagar Muzaffarnagar 203 Poor PM2.5

Good Minimal Impact

Satisfactory Minor breathing discomfort to sensitive people

Moderate Breathing discomfort to the people with lungs, asthma and heart diseases

Poor Breathing discomfort to most people on prolonged exposure

Very Poor Respiratory illness on prolonged exposure

Severe Affects healthy people and seriously impacts those with existing diseases

In case of a city with multiple monitoring locations, average value
is used to indicate AQI.

For details, refer CPCB website (http://cpcb.nic.in)

Possible Health Impacts Notes
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